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CHAPTER XIII.

'OF OFFENCES RELATING TO WEIGHTS AND MEASURES.

264. Whoever fraudulently uses any instrument for weighing
which he knows to be false, shall be punished with imprisonment
of either description for a term which may extend to one year, or
with fine, or with both.

1S. 263A ins. by the Indian Criminal Law Amendment Act, 1895 (3 of
1895), s. 2.



1860: Act XLV.] Indian PenaL Code. 309

(Chapter XIII.-Oj Offences relating to weights and measures.
Chapter XIV.-Oj Offences affecting the Public Health, Safety,
Convenience, Decency and Morals.)
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~65. Whoever fraudulently uses any false weight or false measure Fraudulent
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0 engt or capacIty, or rau u ent y uses any weig t or any weightor
measure 0.£ length or capacity as a different weight or measure measure.
from what it is, shall be punished with imprisonment of either
description for a term which may extend to one year, or with both.

266. Whoever is in possession of any instrument for weighing, Being in

or ~f any weight, or of any measure of length or capacity, which r-ssi?nhof
he knows to be false, and intending that the same may be fraudu- o~~=~~ .

lently used, shall be punished with imprisonment of either descrip- .

tion for a term which may extend to one year, or with fine; or with
both.

267. Whoever makes, sells or disposes of any instrument for Making,or
weighing, or any weight, or any measure of length or capacity sel~g false
which he knows to be false, in order that the same may be used as :.:~~t;r
true, or knowing that the same is likely to be used as true, shaH
be punished with imprisonment of either description for a term
which may extend to one year, or with fine, or with both.


